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TAE TRIPURA MUNICIPAL (DELIMITATION OF CONSTITUENCIES!
RULES, 1394

NOTIFICATION

In exercise of the powers conferred by Section 274 of the Tripura
Municipal Act, 1994, the State Government hereby makes the following rules
to regulate the delimitation of Constituencies and all other matters relating
thereto under the said Act namely:

PART-—1
CHAPTER—!
PRELIMINARY

[. SHORT TITLE AND COMMENCEMENT

(1) These Rules may by called The Tripura Municipal (Delimitation cf
Constituencies), Rules 1994 :

(2) They shall come into force on and from the date of their publicatisz
in the Official Gazette ;

2. DEFINITION :

(1) In these Rules, unless there is anything repugnant to the subject or
context ;

(a) “Act” Aeans the Tripura Muanicipal Act, 1994 (Tripura Act No. 8
of 1994) :
(b) ““Section” means a Section of the Act.

(Z) Theexpression used in these rules and not otherwise defined shall
haye the same meaning ag are respectively assigned to them in the Act.
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CHAPTER—II

MUNICIPAL COUNCIL 'NAGAR PANCHAYATS
AND CONSTITUENCIES

3. 11} For the purpose of reservation for Scheduled Tribesand Sche-
duled Castes n a municipality, at ieast two percent of the total population

of the raunicipal area should belongto te particular community and less than
two percent population should be ignored.

(2; For the purpose of siexticn of municipality the District
) furisdiction shall, ziter previous publication, divide the
municinal Aces iato wards. The numbser of wards shall be the sameasthe
number of seats to be filled up by election a5 cerermined under Sub-Section
(1) of Section 12, e shall also indicate in tie draft potification the parti-
cular wards, if any, to be reserved for Scheduied Trides, Scheduled Castes and
Women in that muntcipality.
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(3) The areas to be included in each Ward skould bea Geographi.
cally compact area as far as practicable and the Wards shall be assigned a
consecutive serial number,

4. MANNER OF PUBLICATION BY ORDER UNDEZR RULE—3

(1) The draft of the Notification under rcle-3 saall z¢ publiszez in
the Official Gazette and in local news papers.

author:iy to wilzh apjections and suggestions, if anv, are to D2 seoi,

N, i P % .

(3) Aler consideriog objections and suggsstions, if any, the District
daaliv oabiisa tas soiifeatio

23t Leasr dve weeks before the
date of poll. '
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CHAPTER—III

MISCELLANEOUS

5. No alteration, addition. amendments shall be made after the Inst dz2z
of filling of nomination in respect of any of the seats to the Municizz!
Councilor/Nagar Panchayats.

6. No further delimitation of constituencies and determination of seats
for Municipal Council and the Nagar Panchayats, as the case may be, shall be
made before the next Municipal General Election process is initiated.

7. The S:ate Goverament may, at any time, call for the records
connected with the division of the area into constituencies or in respect of any
allocation of seat or seats or each of such constituency made under rule-3, for
the purpose of satisfving itsell of the correctness of any order passed or
proceedings taken in the said matter by the District Magistrate and pass such
orders thereon as may be deemed necessary.

8. REMOVAL OF DIFFICULTIES

If any. difficulty arises in giving effect to the provisions of thesz
rules, ths State Government, as oecasion require, may, by order, do anything
which appears to it to be necessary forthe purpose of removiag the difficulty.

By order of the Governor,
AJEER VIDYA

Commissioner & Secretary to the
Government of Tripura.
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NG, F. 155-UDD 5= Dated, Agartala, the 30th September, 1995.

NOTIFICATION

In exercire of the powers conferred by Section 274 of the Tripura
Municipal Act, 1994 the State Government hereby makes the followingrules

to make amendment in the Tripura Municipal (Delimitation of Constituencies)
Rules, 1994, namely :—

1. (i) These rules may be called the Tripura Municipal (Delimitation
of Constituencies) Amendment Rules, 1995,

(i) They shail come into force at once,

2. Ia Sub-rule (1) of Rule 2 of the Tripura Municipal (Delimitation of
Constituencies) Rules, 1994 (hereinafter referred to as a principal rules) after
clause (b) of the following clauses shall be added.

«“(C)” Constituency ‘‘meansthe Ward of a Municipality”.

3. For Sub-rule (2 of rule 3 the following shall be substituted, namely :-

(2) for the purpose of election of Municipality the District Magistrate
having jurisdiction shall, in form B, after previous publication in form A,
divide the Municipal Area in to wards. The number of wards shall be
the same as the number of seats to be filled up by election in a Muni-
cipality as determined under sub-section (1) of Section 12. He shall
also indjcate in forms A and B the Constituencies (wards), if any, to be




(N}

reserved for Scheduled Tribes, Scheduled Castes and Womnzs 1o the
Municipality.”

4, Afterrule 3 of the principal rules the following zew ruies sihall be

inserted, namely .—

M3

procedure for determining seats by rotatios for Schedulad

Castes, Scheduled Tribes and Womean 1 —

)

After determipation of total aumber of seats and the number

of seats reserved for Scheduled Castes or the Seheduled Tribes and
Women under sub-section (1) of Section 12 of the Tripura Municipe!

Act,

1994, for a Municipality, the District Magistrate shali. oy acc

order in form B, after previous publication of the draft order iz
form A.

(a)

(®)

(c)

(4

(©)

Provided

divide the area of the Municipality into number of constitusn-
cies (wards) as determined under Ssction 12(1) of the Tripura
Municipal Act, 1994 ;

determine the area to be included in the each constitaency ;
assign the consecutive serial number of such counstitueneies
of a Municipality following a sequence

declare the constitusncies 1m a Municipality reserved for
Scheduled Castes and Scheduled Tribes ;

declare the constituencies reserved for Women in a Munici-
pality ,

that while determining the number of constituencies to be

reserved for women, the reservation of constituencies for women belonging to
Scheduled Castes and Scheduled Tribes Communjties shall also be taken

into account.

O

While reserving the seats for Seheduled Castz and Scheduled
Tribe by rotation in a Munjcipality the District Magistrate
shall consider the percentage of Scheduled Caste and
Seheduled Tribe population, as the case may be, inthe
constituencies of that Municipality and such popu'ation shall
be determined on the basis of last preceding census of which
the relevant figures have been published :

Provided that whea census figures are not available for anyarea of a

Maunicipality,
Caste or the
the basis of

the District Magistrate shall determine the number of Scheduled
Scheduled Tribes of the total population of the constituency on
any other authenticated record maintained by any office or

organisation of any department of the State Government ora local authority

or Where no

such record is available, oa the basis of lozal enquiry, which

may include house to house enumesration causzd by him for ths purpose as
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aforesaid after consulting, where necessary, any portion of the census report,
relevant part of electoral roll of the Tripura Legislative Assembly or any
other authenticated record that may be of his assistance ;

(if) (a) After ascertaining the population of Scheduled Tribes in

(C)

(iii)

each constituency of a Mounicipality the District Magistrate
shall prepare a Roster Register in which for one seat to be
teserved for Schednled Tribes in a Mupicipality he will
indicate 3 (thres)constituencies according to the population
of Scheduled Tribe for the purpose of rotation of Scheduled
Tribe reserved seat.

Similarly, after ascertaining the population of Scheduled
Castes in each constituency of a Municipality the District
Magistrate shall prepars a Roster Register in which for
one seat to be resrved for Scheduled Castes ina Muricipality
he wiil indicate 3 (three) constituencies according to the
population of Scaeduled Castea for the purpose of rotation
of Scheduled Caste reserved seat.

The constituencies available for reservation by rotation for
Scteduled Castes and Scheduled Tribes shall be arranged in
descending order according to the percentage of population
of Scheduled Caste or Scheduled Tribes, as the case may be,
and such constituencies shall be indicated in the Roster Register
in two groups, first group for Scheduled Tribes and second
for Scheduled Caste.

(iv) For the first term of election among every three consecutive
terms, constituencies shall be reserved for the Schenuled Tribes

)

from the-first group and the constituencies shall be reserved
for the Schedule castes fromthesecond group belonging in both
the cases from the lowest serial number in order to reach the
number determined under sub-section (1) of Section 12 ;
of the Act.

for the second and the third term of election, the same

procedure shall be followed except that reservation shall be

made after excluding the constituencies reserved in earlier term,
or terms of election and in the event of the shortfall of the
required number of constituencies, constituencies beginning
from the lowest serial number of either first group or second
group, as the case may be,shall be reserved notwithstanding
that such constituencies were reserved in any earlier term ;

(vi) When it is ascertained from the available records that the popula-
- tion of Scheduled Castes or the Scheduled Tribes, as the case




may be, is less than 29 of the total population in a cozsutuency
of a Municipality such population of the Scizduled Castes or
the Scheduled Tribes may not be taken into accoun: icr the
purpose of rotation of seats in the Municipality.
(3) The number of constituencies to bereserved for women szzll os2qua.
to the number of seats determined under sub-section (1) of Section 12 of izz
Act.

Provided that the declaration of the constituencies to be reservzd Jor
women shall be made separately showing that not less than 1/3 (one third; of
the total seats reserved for Scheduled Castes and Scheduled Tribes ina Mun:-
cipality has been reserved for Scheduled Caste or Scheuled Tribe woriex
and not less than 1/3 of the remaining seats in a Municipality has been
reserved for women in the Notification under section 12(1) of the Act.

(4) (1) For reserving the seats for women 1in a Municipality the cousti-
tuencies except the constituencies reserved for'Scheduled Castes
and Scheduled Tribes shall be arranged in ascending order of
seats numbers continuously. From these first seat shall be
made reserved for women and subsequently every third seat
shall bereserved for women {or the first term of election among
every three consecutive terms. subject to the condition that the
total number of seats to be reserved for women shall not exceed
the number of specified in order issued under sub-section (1) of
Section 12 of the Act.

(it) For the purpose of reservation of not less than 1/3 (one third)
of the Scheduled Caste and Scheduled Tribe seats for women,
the following procedure shall be adopted ina Municipality
when seats have been reserved both for Scheduled Castes and
Scheduled Tribes. The ccnstituencies available for reservation
by rotation sball be arranged in the following order :—

{a) When ina Municipality two seats are reserved for Scheduled
Tribe and Scheduled Caste in the ratio of 1:1, then in the first
election the seat shall be reserved for Scheduled Tribe Women,
for the second election the seat shallbe reserved for Scheculed
Caste Women in the third election, the seat shall be reserved
for Scheduled Tribe Women and for the fourth- electlon, the
seal shall be reserved for Scheduled Casle women and this
procedure will coutinue in subsequent elections.

(b) When in a Municipality 3(three) seats are reserved for Scheduled
Caste and Scheduled Tribes in the ratio of 2:1 respectively, in
the first election the seat shall be reserved for Scheduled Caste
women, forthe second clection the seatshall be reserved for




Scheduled Tribe women and for the third election, the seat
shall be reserved for Scheduled Caste women and thereafter
some principle shall apply for subsequent elections.. If the
ratio of resesvation HSetween Scheduled Caste and Scheduled
Tribes is 1:2 respectively then the point reserved for Scheduled
Castes as indicated above shall be reserved for Scheduled Tribe
and peints reserved for Scheduicd Castes as indicated above
shall be reserved for Scheduled Tribes. This procedure shall
continue in subsequent election also

(c) Whenin a Municipality 2(two) seats are reserved and both the
seats are reserved for Scheduled Castes or. Scheduled Tribe,
as the case may be, then the seat having largest population
of Scheduled Castes or as the case may be, Scheduled Tribes,
shall be reserved for Scheduled Caste or Scheduled Tribe
Women,

(i) Notwithstanding anything contained in this rules if the number
of seat determined under sub-section (1) of section 12 of the Act
for Schedule Tribes and Schedule Castes is one only, that seat
skall te reserved for Schedule Tribe or Schedule Caste Women
as the case may be for the first term of election and thereshall be
no reservation for the second and third term of election.

(iii) The reservation of seats for women for the second and third

term  of election shall be made after excluding the seats
reserved on earlier term or terms for the General category women

~ Scheduletribe women and forSeheciu]e‘d Caste Women,
Provided that there shall be no barfor reservation of same
seats for the women for the second-and third term”.

(5) The District Magistrate shall.by-an order in writing record before

publication of the'draft order in form A the procedure adopted the

records and documents relied upon and the findings made for the
purpose of declaration of the constituencies reserved  for the

Scheduled Castes or the Scheduled Tribes”.
5. For rule 4 of the principal rules the following shallbe substituted,
namely :— .

«“4(1y Manner of publication of the order under 3 and 3A.—

The draft order in Form A and final order in Form B shzall be
published by the District Magistrate on such dat¢ as may be fixed by
the State Government but-not Jater than 7 (seven) weeks before the
date of poll by posting the same—

(a) in the Ofﬁcc of the Municipality to which the order relates ; '




(b) in the Office of the District Magistrates, Sub-Divisioral Officers.
and Zilla parishads of the area concerned ;

() Inthe Tripura Gazette and at least in one local newspager.

{(d) in such other conspicuous places within the Municipal areaas
the District Magistrate may deem fit.

(2) Any person affected by such order may submit any objection o2
suggestion in writting stating the reasons thereof so as to reach in the office of
the District Magistrate within 7 (seven)days from the date of such publicatien
or within such extended period as may be decided by the District Maglstrate.

Provided that the persons affected by such order may submit objec-
tions orsuggestions to the Sub-Divisional officers within their jurisdiction the
Municipality is situated and such Sub-Divisional Officers shall forward the
same to the District Magistratf_: & Collector for disposal of the objections.

(3) The D_istfict Magistrate shall consider objections or suggestions, if
any, received by him within the stipulated period and may make suitable
alteration and amendment in the draft notificatios. "

(4) The District Magistrate shall publish the order in Form B with:
alteration and amendment, if any, on such date or dates as may be fixed by
the State Government but in any case not later that 5 (five) weeks before the
. date of poll by posting the same in the places where the draft orders were

published under Sub-rule (1) and after publication the order shall come into
‘force. '

Provided that the order shall be deemed to have been duly published if’
there has been substential compliance with the provisions of this rules and
any omission to post the order ir one or more places shall not invalidate the
order. ‘ . :

(5) After rule 8 of the principal rules the following Form A Form B.
shall be added namely :— -

By order of the Governor,
Lalvohliana
Secretary to the
Government of Tripura.




FORM A
(See rule 3, 3A and 4)

ORDER

NO. _ Date

In exercise of the power conferred by rule 3 and 3A of the Tripura
Municipal (Delimitation of constituencies) Rules, 94 read with Section 12
Tripura Municipai Act, 1994 the undersigned hereby. publish the draft of
this order deviding and determining the Municipal Council, Agartalaj/————=
Nagar Panchayat into wards in accordance with the provisions of the aforesaid
Act and the said rules indicating in the Schedule below the name of the
Municipality in column (1) number of members to be elected to the Munici-
pality in column (2) number ofthe constituency in column: (3) the extent
of constituency in column (4) constitueney or constituencics reserved for SCs
and STsin column (5) and constituency or constituencies reserved for women
in column (6) forthe information of persons likely to be affected thereby.

It is notified for information of all persons in accordance with rule 4 of
theaforesaid rules that any person or institution or any other interested
party may submit their objections or suggestions against the draft order by

addressing to the undersi;néd at

or

through the SDO of the Sub-Division in which the Municipal Council/
Nagar Panchayat is situated within 7 (seven) days from the publication
. of this notification.

The draft will: be taken up for consideration after expiry of 7 (seven)

days from this day and any objection or suggestion with respect thereto
which may be received by the undersigned before that date shall be duly
considered. -
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FORM B
{Seerule3, 3A ard 4)

NO. Date

ORDER

WHEREAS in pursuance of sub-rule 3 and rule 3A of the Tripura Muni-
cipal {Delimitation ol Consid cizs) Rules, 1994 read with Section 12 of the
Tripura Manicipal Act, 1594, the undersigned as prescribed authority had
published the draft D2'inrtation of Coastitueacies {Wards) indicating the seats
reserved for Scheduled Cas:e, Schedule Tribe & Women for Electi

on to the

Municipal Courncil: Azurtala Nagar Panchayat Vide

No, ~———————dated — ——————— and iec accordance with the

aravisions o:ru‘e 4 o“cbe aforesaid Rules invited objections’suggestions, if
» s

any, o respedt

- ‘_l

d draft Delimitation and determination of reserved
seals so r.“las ed from any person or Insiitution or anv other
party:

interested

AND

WHEREAS the said draft Delimitation of Constituencies (Wards) inciu

ding reservation of se:ts for Schiedule Caste, Scheduied Tribe & Women of

Menicipal Couac'l, A:, rtala’ —-———-——— Nagar Panchayat was published
in the Tripura Gazetts ¢n :

AND

WHEREAS all the odjectionsfsuggestions received in reiation to the said
draft within the stipuiated period flom ———r———— {0 — ——
ware considered by the undersigned for finalisation of the Delimitation of the
Constituencies {Wards) and cessrvation of seats for Scheduled Casie, Scheduled
Tribe & Women

WNOW, therefore. in exercise of the powers conferred by rule 3 and 3A of
the Tripura Municipal (Delimitation of Constituencies) Rules, 1994 read with
Section 12 of the Tripura Municipal Act, 1994, I bereby divide and deter-
mine the Municipal Council, Agartalaj——-———Nagar Panchayat into wards
in accordance with the provisions of the aforesaid Act and the said rules indi-
catipg in the Schedule below the name of the Municipality in column (2) num-
ber of constituency in column (3) the extent of constituency in column (4)
constitueney or constitugncies reserved for SCs and STs in column (5) and

constituency or constituencies reserved for Women in column (6) of the said
Schedule,
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Part - | Orders and Netificar2us o the Government of Tripura, the High Court. Govt. Treasury etc,

SOVERNMENT OF TRIPURA
LRZAN DEVELOPMENT DEPARTMENT

NOJ4(1H)-UDD Za0” Dated. Agartala. 11th October.2000
NOTIFICATION
P sk C O it Rl ron 272 etthe Tripura Municipal Act. 1994, the State

L TS mems e g e B iy
s e =it M- R

d the Tripura Municipal {Delimitation of

P P I TA LTS
R R €8 i

: y ese ] Tripura Municipal { Delimitation of Constituenciesi
Amendment Rules. 2000
1

i) They shall come into force at once.

nsutuencies) Rules, 1994 (herein after referred as

& In the Tripura Municipal (Delimitation of Cc
AL 2fter e existing proviso the following proviso

the Principal Rules) : in sub-rule (1) of Ru

shall inserted. namely :

“ Provided further that when total number of seats or number of seatsreserved in a Municipality
under sub section (1) of Section 12 remain unaltered and the Disirict Magistrate considers thet circum-
stances calling for fresh delimitation of the constituencies do not exist he may instead of issuitng any order
in Form A or B issue a draft order in Form C and final order in Form D reflecting only the resenation
position for ST. SC and Women™.

3 In the Principal Rules after the proviso to sub rule (2} (i) of Rule 3A the following provise shall
be inserted. namely -

* Provided further that when census figures for any area ot a municipality is not avaiiable then
notwithstanding anything contained in the first proviso relating to other methods of determining vopula-
tion, the State Government may direct the District Magistrate to determine the reservation of seats. as
aforesaid, on the basis of the population figures relied on in the proceding general election of that munici-
pality”

4. In the Principal Rules, in Rule 4-,
(1) in sub-rule (1) after the words “Form A™ the words “ or Form C” and after the words
“Form B the words “or Form D™ shall be inserted.
(1) in sub-rule {4) after the words * Form B™ the words “or Form D" shall inserted :
. in the Principal Rules after Form B two new Forms C and D as annexed with these Rules shall

be added.

By order of the Governor.

( D. Chakraborti j
Commissioner-cum-Secreiary
LUrban Development Departmen:




2 Tripura Gazette, Extraordinary issue October 10, S Beoa

EORM  C
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fSee 27 nrovise of rule SAEH)

]

ORDER

NO. Date

WHEREAS, in the general election of the municipality mentioned herein below to be
W R e the totai number of seats and ihe seats reserved under sub-section (1) of
Section 12 have not been altered by the State Government

AND

WHERAS, circumstances do not appear to me to exist for fresh delimitation of the
constituencies of such municipalitics ;

Now, therefore in exercise of the powers conferred by the second proviso to sub-ruie (i ;
of Rule 3A of the Tripura Municipal (Delimitation of Constituencies) Rules, 1994 this draft
order indicating in the schedule below the name of the municipalities in column 1, the number
of members to the elected to the municipalitics in column 2, the number assigned to the
constituencies in column 3. the constituencies reserved tor SC and STs in coiumn 4 and the
constituencies reserved for women in column 5 is hereby published for information of the
persons itkely 1o be affected thereby.

Any person.aftected thereby and  interesicd therein may submit objection or
suggestions against © the draft order by addressing the undersigned at

T R — or through the SDO of the Sub Division in which the
municipalily is situated within 7 days {rom the date of publication of this order,

ihe dradt order will be taken up for consideration afier expiry of the above peried and
any objection and suggestion with respecet thereto teceived by the undersigned before the daic
shall be duly considered,




Tripura Gazette. Extraordinary Issue October 16. 2000 A. D.

FORM =C”

Name of - Number of i Numbper | Constituency t Constituency  reserved  for
“Munieipality, | Members 10 be | of - reserved for SC & ¢ Women.
t elected to0 | constitu |, ST
i . Municipality. | ency
. § i 2 L3 4 ; 5 ;
- | i SC ST . SC 8T General
E 1 d(a) 4(b) | S(a) 5(b) 2
Signature.

District Magistrate & Collector.
.......................... District.
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Fripura Gazette, Lxtraordinary Issue Octoner 1o, 2uud A

FORM -3
[Sce 2™ proviso to rule 3A{1)]

ORDER

=
o
—
o

Date

WHERDEAS, i exercise of the powers conferred by the.second proviso 1o sub-rule ¢ 1
Rule 3A of the Trpura Municipal (Delimitaton oi € onstituenciesy Rules. 1994, a draft order
Form C was noulicd m respect of the municipaiiies contamed therein inviting objection o
suggestion within a period of 7 days {rom the date of publication of the order ;

AND

WHEREAS. objections/suggestions received within the aforesaid period have been duly
considered ;

Now, therefore in excrcise ot the powers conferred by the 2™ proviso to sub-rule (1) of
Rule 3A of the aforesaid rules T hereby publish the order in {inal form D indicating seats which
shall be reserved for SC. ST and Women in this general election.
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THE SCHEDULE FORM -7
. Name of + Number of | Number  Constituency P Constituency  reserved
- Municipality, - Members to be | of reserved for SC & | Women.
elected 1o * constitt ST
Municipality.  ency, ;
! 3 2 4 ; N
1 ST | BC ST (Generai

412} 4(b) | 5(a) 5(b) 3(¢)
Signature
District Magistrate & Collector.

.......................... District.

Printed by the Manager. Tripura Government Press. Agartala.




THE TRIPURA MUNICIPAL (DELIMITATION OF CONSTITUENCIES)
(3RD AMENDMENT) RULES, 2010.




“sganmaie, Tauvrssay, August 05, 2070 A. D., Sravana 14, 1922 8. E.
COVERMNRMERNT OF TRIPURA
URBSAM DEVELODPNMENT DEPARTAENT
NC.F.14{11-UDD/DUD/2010°281 5.2385 Dawed, Agerala, the 5% Aug, 2010.

MNOTIFICATION

in exe-cise of the powars conferres by Sect 274 of e Tripura
NMunic. pal Act 1894, the Stot

o
2 Government hersby makes the foilowing Rules,
further to amend the Tripura Mu a

unicipal (Delimitation of tne Constituencias) Rules,
18354 namely .-

% (1) -These Rules may be called the Tnpur'a Municipal (Delimitation of
Constituencies) (3™ Amendment) Ruies, 2010.

{25 They shall come inte force at once.
z Sub-rule (3) of Rule 3A of the Principal Rule shall be substituted with the
following -

(3) The number of constituencies o be reserved for women shall ba equal
to the number of seats reserved for women under sub-section(i) of section 12 of
the A;ct :

Provided that the declaration of th2 constituzncies to be resorvad for
wemen shall be made separately showing that ity percent of tha tolal seats
reserved for Scheduled Castes and Scheduled Tribes in a Municipality has been
reserved for Scheduled Castes or Scheduied Tribes woman and fifty porcent of
the remaining seats in a Municipality shall be ressrved for women as may be
determined under section 12(1) of the Act .

Provided further that such reservation for womean may be less than fifty
percent if the particular Municipal Council or Magar Panchayat is constituted with
members in odd numbers

3 Sub-rule (4) of Rule 3A of the Principal Rule sna2ll e substituted with the
following

(43(i) For reserving the seats for women n a Municipality ths
constituencies except the constituencies reserved for Scheduled Castes and
Scheduled Tribes, shall be arranged in ascending order of seats number
continuously From these fifty percent of seats shall be reserved for women. If




ine particular Municipal Councli or Nagar Panchayat is constituted with membs’ -
in odd numbers it may be iess than fifty percent. Such reservation of seats for
women shall rotate in every subsequent election.

(iiy For the purpose of reservation of fifty percent of Scheduled Casles znd
Scheduled Tribes seats for wormen in & Municipality the following procedure shail
be adopted .

(a) When in a Municipality one seat is reserved for Scheduied Tribes and one
seat for Scheduled Castes, in that case the reservation of seat for women
shall be made aiternatively. Irn one election the seat meant for Scheduled
Castes shall be reserved for women and in the next election the seat so
reserved for women shall remain open and the seat reserved for Scheduled
Tribes will be reserved for women and this procedure will continue in
subsequent elections.

{b} When in a Municipaiity only one seat is reserved either for Scheduled Castes
or for Scheduled Tribes in that case the seat shall be reserved for women in
every alternative election.

(c) Reservation of seats for women in respect of the seats reserved for
Scheduled Castes or Scheduled Tribes shall also rotate in the consecutive
election.

/ 5
{émti. S. Deb Barma )
Deputy Secretary to the
Government of Tripura.
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GOVERNENENT OF TRIPURA
URBAN DEVELOPONMENT DEPARTMERT

e

1 FoU

NO.F.14 (1)-UDD/DUDIDEL201S/ 251y —0 n Dated, Agartala The ™ Juiy 2045,

e i AR ik
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w
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rnment hereby makes the following Rules, further to amend tne Tripura Municipal (Delimitation

NOTIFICATION

in exercise of the powers conferred'by Section 274 of the Tripura Municipal Act, 1984, the Siat=
nof the

iencies) Rules, 1994, namely -

(1} These Rules may be called the Tripura Wunicipal (Delimitation oif Constituencies){4”

Amendment) Rules, 2018

-

(2} They shall come into force at once

in Chapter Il of the Tripura Municipal {Delimitation of Constituencies) Rules. 1994 ( herein after
referred to as Principal Rules) , below Chapter I, the words “MUNICIPAL COUNCILS/ NAGAR
PANCHAYATS AND CONSTITUENCIES” shall be substituted by the words " MUNICIPALITIES
AND CONSTITUENCIES".

in Second Proviso to Sub-rule (3) and Sub-ruie 4{i) of Rule 3 (A} of the Principal Rules as
substituted by The Tripura Municipal(Delimitation of Constituencies} [ 3% Amendment) Ruie
2010, the words “Municipal Council or Nagar Panchayats® shall be substituted by the wo
“Municipality”.

In the Proviso to Rule 4(2), under Chapter — Ii of the Principal Rules, as substituted by the Trizura
Municipal {Delimitation of Constituencies) Amendment Rules, 1995, the words “ Sub-Divisiona!
Officers” wherever appearing, shall be substituted by the words, * Sub-Divisional Magistratej;"

<
b=
e
\.

=

in Rule 5, under Chapter i of the Principal Rules, the werds “the Municipal Councilor/ Nagar
Panchayats" shall be substituted by the words “any Municipaity”.

In Rule 6, under Chapter Il of the Principal Rules. the words “liunicipal Councii and the Nagar
Panchayals" shall be subsiituted by the words “any Municipality” and thereafter the words, “as the
case may be” shall be deleted.

in ORDER Form - A, of The Tripura Municipal {Delimitation of Constituencies) Ruies, 1984 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 a!
fourth line or thereafter the words “Municipal Council, Agartala/ Nagar Panchayat” wherever
aDDear:ng shall be substituted by the words, “ Agariala Municipal Corperation, Agartala
[ Municipality” and at the seventeenth line, the word “SDO" shall be replaced by
the word “SDM" and the words “Municipa! Council / Nagar Panchayats” shall be replaced by
“Municipality”.

In ORDER Form - B, of The Tripura Municipal (Delimitation of Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1995 at
sixth, thinteenth and twenty-third line the words “ Municipal Council, Agartala/ --------—-=-— Nagar




|

Panchayats “ wherever appearing shall be substituted by, "Agartala Municipal
Agariaia / __ Municipality” and in the twenty-fifth fine of the GRD

o
N e

word "Municinality” and bafore the words | “in column {2V, the words | “in coi
members 1o be elected to

(s

«©
"
o)
/U
J
m
-
m
o
3
1
)
1
i
o

. ot The Tripura Municipal (Delimitation of Constituencies) Rules 1894 as
inserted by the Tripura Municipa! (Delimitation of Constituencies) 2% Amendment Ruies 2030 at

i 2
the sixteenth line. the word “SDO" shali be replaced by the word "SOM”,

By order ofthe Governer

L J/ _ﬁ(."‘\‘/

e T w9
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' L !

( Smt. Purnima Das )

Deputy Secretary to the
Government of Tripura.
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GOVERNEMENT OF TRIPURA
URBAN DEVELOPOMENT DEPARTMENT

NO.F.14 (1)-UDDIDUD/DELI2015! 2% 17 0 Dated, Agartala, Thelﬁy,zoxs

Government hereby makes the foliowing Rules, further to amend the Tripur

NOTIFICATION

in exercise of the powers conferred by Section 274 ©f tne Trip

LZipgi ACL 18524, the Stats
=

Constituencies) Rules, 1994, namely -

-

|

N

L8]

(1) These Rules may be called the Tripura Municipal (Delimitation of Constituencies 47
Amendment) Rules, 2015.
{2} They shall come into force at once.

in Chapter li of the Tripura Municipal (Delimitation of Constituencies) Rules, 1954 { hereir after
referred to as Principal Rules) , beiow Chapter !l, the words “MUNICIPAL COUNCILS/ NAGAR
PANCHAYATS AND CONSTITUENCIES” shall be substituted by the woras * MUNICIPALITIES
AND CONSTITUENCIES".

in Second Proviso fo Sub-rule (3) and Sub-rule 4 of Rule 3 [A) of the Principal Rules as
substituted by The Tripura Municipai{Delimitaticn of Constituencies} ( 39 Amendment) Ruies
2010, the words “*Municipa! Council or Nagar Panchayats” shall be substituted by the word,
“Municipality”.

In the Proviso to Rule 4(2), under Chapter ~ Il of the Principal Rules, as substituted by the Tripura
Municipal (Delimitation of Constituencies) Amendment Rules, 1895, the words * Sub-Divisional

Officers” wherever appearing, shall be substituted by the words. * Sub-Divisional Magistrate® '/

in Rule 8, under Chapler Il of the Principa! Ruies, the words “the Municipal Councilor/ Naga:
Panchayals” shali be substituted by the words “any Municipality™.

in Rule 6, under Chapter lli of the Principal Rules, the words “Municipal Council and the Naga:
Panchayats® shall be substituted by the words “any Municipality” and thereafter the words, “as tns
case may be” shall be deleted.

in ORDER Form - A, of The Tripura Municipal {Delimitation of Constituencies) Rules, 1894 as
inserted by the Tripura Municipal (Delimitation of Constituencies) Amendment Rules, 1985 a!
fourth line or thereafter the words "Municipal Council, Agartala/ Nagar Panchayat® wherever
appeanng snha'l be substtuled by the words, * Agartala Municipal Corporation, Agantaia
{ tLunicipality' and at the seventeenth line, the word “SDO" shall be replaced by

the word "SZL”  and the words “Municipal Council / Nagar Panchayals” shall be replaced by
“Municipality™.

In ORDER Form - B, of The Tripura Municipal {Delimitation of Constituencies) Rules, 1894 as
inserted by the Tripura Nunicipa! (DCelimitation of Constiluencies) Amendment Rules, 1895 at
sixth, thiteenth and twany-tnira hine the words * Municipal Council, Agartala/ ----—--———~Nagar
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Tripura Gazette. Extraordinary Issue, Julv 20, 2015 A. D,
Tripura Gazetie, 4

Panchayats * wherever appearing shali be substituted by. “Agartala Municipal Corparatize
Agartala / Municipality” and in the twenty-f¥th line of the ORDER . after thz
word “Municipality” and before the words , "in coiumn (2)", the words |, “in column (1) number of
mempbers to be elecled to the Municipality” shall be inserted.

in ORDER Form - C, of The Tripura Municipal (Delimitation of' Constituencies) Rules, 1994 as
inserted by the Tripura Municipal (Delimitation of Constituencies) 2 Amendment Rules,2000, at
the sixteenth line, the word “SDO” shall be replaced by the word *SDM".

By order ofhe Governor,
L/

. 15
5 ?ox ..
{ Smt. Purnima Das §

Deputy Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala. 2
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NOFAHLHEDDDUD DEL 2018 22U 2 puted, Agartala, The T Auo201%,

NOTTFICATTION

Iy @erise QP br o0 & TR e Reltup T T | Rl Mumibipel Aot 159
the State Govenimer: hersts wiabes Wi o g Ruiss. Tindier w0 awend the Tapura Manicipe

Delimation ofthe Conmmest o8 ot s l~348 pamaye

1, Short title and commercemant
These ruies =z, Tz czled the “Trpura Municipal (Delimitaion of
Constituencies) (35 Amer oy Rules. 2015™
g Thevshallcoo e 50 tnd &ones
p Amendment of Schedule under Form-“A":
o Column Ne.e of T7=Z SCHEDULE under Form-"A™ of the Inpura Municipal

iz msay of the Corastosooizsy Rules, 1994 (hereinafier referred to as the “Principa!

Rules” | cheword “General 700 2 Gic), shall be substituted with the word “Un-Reserved(UR)”
3, Amendment of Schedule under Form-*B":
In Column No.6 of THE SCHEDULE under Form-"B™ of the Principal Rules. the word
“General” above 6(c). shall be substituted with the word “Un-Reserved(UR)™.
4. Amendment of Schedule under Form-+C™:

In Column No.5 of THE SCHEDULE undsr Fo*"‘-"C” o7 the Principal Rules. the word
“General” above 5(c). shall be substituted with the worl "Un-Reserved(UR)™.
5. Amendment of Schedule under I—"orm- £
In Column No.5 of THE SCHEDULE under | som-"D7 of the Principal Rules. the werd
“General” above 5(c). shall be substizied with the word “Un-Reserved(UR)™.

By order of the Governor.

s

( Smt. Purni a'gas)
Deputy Secretary to the
Government of Tripura

To



GOVERNMENT OF TRIPLUR A
URBAN DENVELOPMENT DEPARTINIE AN
4

NOF.14(1)-UDD/DUD/DEL201S/ L{%")’T{, -{J‘“{ Dated. Agartala. The & '{; Aug 2015,

\

CORRIGENDUM

Please read the Para No.5 as * Amendment of Schedule under Form — »D' -
“Amendment of Schedule under Form — “C” &= mentioned m the Notficatio: N2 - -

UDD/DUD/DEL/2015/4117-40 dated 07.08.2015. !
TGS

( Smt. Purnima Das)
Deputy Secretary to the
Government of Tripura




